
Central Administrative Tribynsl
Pririeipal Beneh, New Delhi
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O.A.N0.1879/2004

Wednesday, this the 5'̂ ' day of January 2Q05

Heri'ble Shri V. K, P/isjetra, Vise Chairman (A)
Hen'ble Bmt Memm Chhibber, R^srrib©rC-J)

Shri M.K. Bansal

Office Superintendent
PWD Circle iV

Delhi Administration

MSO Building
Central Public Works Depaftnient
AHW Compound
Netaji Magar, Mew Delhi

Residing at;

D-14/33, Secior-8
Rohini, Deihi-85

(ByAdvocate; Shri Ash^A^ni Bhardvyaj)

Versus

1. The Union of India through
the Secretary to the Govt. of India
Ministry of Urban Development
Mirnian Bha^A^n, Mev/Delhi

2. The Director General (Works)
Directorate General of Worf^s
Central Public Works uepartrnent
Mirman Bhawan, Mev/Delhi

3. Dr. V.K. Verma

Director of Horticulture (MuR)
Room Mo.C-117, Indraprastha Bhav^sn
Mew Delhi

..Respondents

(By Advocate; Shri Masir /^Jinied)

ORDER (ORAL)

Hon'bl® Shri V=K. Majotra, VC (A):

Learned counsel heard. A charge-sheet vi/as issued against the

applicant under Rule 15 (1)(b) of the CCS {COA) Rules, 1965 vide .Annexure

A-1 dated 3.9.2002. Learned counsel has filed today a copy of order dated

10.11.2004 to the effect that the aforesaid inquiry against the applicant has

been dropped. He pointed out that now that the disciplinary proceedings

against hirn have been dropped, the respondents should be directed to

h

..Applicant

\i



-2-

consider the applicant for promotion io OS Grade-i vi^ih effect from llie date

his juniors were promoied.

2. Having regard to the contentions raised before us, are of the

opinion that in the interest of justice, at this stage, ^Miile the respondents

have fiied their reply to the OA and dropped the disciplinaiv proceedings

against the applicant, they should consider promoting the applicant from OS

Grade-ll to Grade-I on the basis of the recommendations kept in the sealed

cover by opening the same, if so recommended, v/lih consequential benefits.

Ordered accordingly. Respondents are further directed to pass appropriate

orders as above Vifithin a period of one month from the date of

communication of the order. OA is disposed of accordingly.

( Msera Chhibber) fV\ K. Wlajetra) ho 5~
(J) Vi&e Chairifiiri (A)f.n- §.
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